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CENTRAL ADWINISTRATIVE TRIBUNAL. 3ABALPUR B£NCH« 3/^BALPUR

Origin«l'~Application N«. 90 of 2004

/  J 3abalpur, this the 23th day af January, 2004.

Hon'ble Plr. G.Shanthappa, Judicial nember

Asian Aziz, Black Simth
S/o Shri Azizuddin Aged
about 52 years R/o Qr.No.P-6/1,
3, EflE Centra, Bairagarh,
Bopal and Others APPLICANTS

(By Advocate - Shri S. Paul)

UER5U5

Union of India
Through its Secretary
Ministry of Defence Productien
New Delhi & tfchere. RESPONDENTS

0 R D E R(ORAL)

The abovd OA is filed seeking the relief to t^uash

the order dated 24.11.2003(Annexura-A-2), 2.1.2004

(Annexure-A-1) and order dated 20.9.2003(Annexure-A-7).

i

2. The grievance of the applicant is^that the

respondents had allotted the quarters to the respective

applicants. The respondents have passod tha order

for directing L them to vacate the Government quarters

vide order dated 24.11.03. Uithout passing the order
on 19

under Rule 6(2yit^''SR0 308", the respondents are not suppose

to pass the order regarding vacatiop. 'Earlier to the

allotment^there was settlement between the applicants

and respondents on 23.3.1990. Before issuing the

impgned orders ho oeportunity has boon given to the

applicants. Against the said order for a direction to

vacate the quartbr, union of the applicants have subnittad

rapresentatien 8.12.2003(Annexure->A6)«U)ithout considering

the said representation, the respondents have issued the
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3. Aftar tiMring far san* tina, the learnad ceunaal

for the applicants, has requestad far direction, te

the applicant to submit their rapresantatian in pursuance

to the reprasantation of their Unian^ than the

respondents may be diracted^ ta pass an appropriate order

in accordance with the SRO fixing a time limit.

4. To meet the ends of justice, it is just and proper,

^dispesa of the OA with certain directions. The request

of the applicants proper. Hence, I hereby direct the
—

applicants to submit their grievances in pursuance to

the roprasontatien of their Union, within a weak from

today. The respondents are directed to decide the said

rapresentations^both submitted by the (inian and the

applicants, in accordances with SRO 308^and then act

accordi^ly. Till they take decision on the representation^

the recovery under Annexure-A-1, dated 2.1.2004 shall net

bo made.

5. Uith the above observations the OA is disposed of

No costs.

6. The Registry is directed to enclose a copy of the

the memo of parties of this OA, while issuing a copy of

this order.
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(G^hanthappa}
Judicial nember
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